
107        Written Answers        [ RAJYA SABHA ] to Questions 108 

which will meet inter-sessionally. The 
Secretary-General will invite all States to 
present as quickly as possible their proposals 
for the code of conduct to the IGWG. The 
Government of India will have to formulate its 
own proposals in this regard on such matters as 
transfer pricing including its relation to 
taxation, restrictive business practices other 
than those already covered by the UNCTAD, 
political activities of MNCSi Social impact of 
MlNCs, Corrupt practices of MNCs, etc. 

Survey of villages and towns under the 20-
Point Economic Programme 

596. SHRI  KRISHNARAO  NARAYAN 
DHULAP: SHRI GULAB RAO PATIL: 

Will the Minister of    PLANNING be pleased 
to state: 

(a) whether the Central Government have 
recently conducted survey of 108 villages and 
1'8 towns in nine States to assess the 
achievements made in the implementation of 
the 20-Point Economic Programme; and 

(b) if so, what is the result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SANKAR GHOSE): (a) No, Sir. 

(b)  Does not arise. 

Non-forwarding    of    applications    
ofJunior Officers in the Computer 

Centre,Ministry of lanning for higher 
postsin other Departments 

597. SHRI N. H. KUMBHARE: Will the 
Minister of PLANNING be pleased to state: 

(a) whether it is a fact that applications of 
junior officers for higher posts in other offices 
including those advertised by the Union 
Public Service Commission are not being 
forwarded by the Director, Computer Centre, 
Deptt. of Statistics, Ministry of Planning, 
New Delhi; 

 
(b) if so, whether any avenues for 

departmental promotion have been opened for 
these officers; and 

(c) if not, in what other manner 
Government propose to safeguard the 
interests of the technically qualified officers 
of the Centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SANKAR GHOSE): (a) Except where the 
withholding of the applications is justified in 
the public interest, applications are being 
forwarded. 

(b) Promotional avenues exist for 
most of the categories of junior staff 
having technical duties. 

(c) Does not arise. 

Raidg at the residences of Central Gov-
ernment officers for economic offences 

598. SHRI MAQSOOD ALI KHAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of raids in connection with 
various economic offences conducted at the 
residences of officers of the Central 
Government of the status of Under Secretary 
and above during the last year, category-wise 
and department-wise; 

(b) the number of officers out of those 
whose residences were raided, who were 
found to have violated the provisions of the 
laws regarding conservation of foreign 
exchange and other anti-inflationary measures 
category-wise and department-wise; and 

(c) the number of officers who were 
punished, category-wise and department-
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS (SHRI OM 
MEHTA): (a) to (c) The expression 
"economic offences" covers a wide range of 
offences against various statutes which are the 
subjects of different Department/Ministries,    
and 
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are enforced by the agencies under their 
administrative control. If the particular 
category of offences is specified with 
reference either to the related statute or the 
related law-enforcement agency, the requisite 
information can be collected and furnished. 

599. [Transferred to the 26th Mayi 
1976] 

600. SHRI SHRIKANT VERMA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

a)  whether the Film and Television Institute,  
Pune will  shortly introduce  a six week training 
course in acting, and 

(b) if so, what expenditure is likely to be 
incurred on the project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) The Film and Television 
Institute of India is examining the possibility 
of running short term courses at a few centres. 

(b) Does not arise. 

Increase in tailoring charges in Delhi 

601. SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR; Will the Minister OF 
PLANNING be pleased to state: 

(a) whether it is a fact that tailor-ing 
charges in Delhi have gone up considerably 
during the recent years; and 

(b) what steps Government propose to 
take to bring down the tailoring charges 
under the 20-point economic programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SANKAR GHOSE) (a) and (b) A statement 
is laid on the Table of the House. 

Statement 

The tailoring charges for cotton trousers, 
cotton halfsleeved shirts, and cotton blouses 
and kurtas only are regularly collected in the 
first week of every month by Bureau of 
Economic & Statistics, Delhi Administration 
for constructing Consumers' price Index 
Number for Industrial Workers. The rates are 
collected from five markets, namely 
Subzimandi, Bara Hindurao, Shahdara, 
Boghal and Moti Nagar. The statement below 
indicates the average tailoring charges from 
January 1973 onwards: 

  


